
IN THE CENTRALAOMINISTRRTItIE TRIBUNAL : HYDERABAD BEtH 

AT HYOERPBAO 

ORIGINAL APPLICATION NO - ------.527194  - 
DATE or ORDER : 19-02-1997. a_a__c ......... 

Between :- 

V.Srinivasa Rac 

G.Vema Ruddy 

Syud Shah Quadri 

P.G.P.Anjanuyulu 

S. P.V.V.S.shikumar 

6. M.Brahma Ruddy 

Applicants 

And 

General Manager, 
Tulacommunications, 
Dept. of Telecommunications, 
Jijayauada. 

The Divisional Engineer,- 
E 108 (External), 
Telecommunication Department, 
Vijayawada. 

11 

The Aset.Engineur, 	p 

E 108 (External), 
Ti.ecommunjcatjcn Dept., 
Vijsyaweda. 

a - 	- 

'Couflaài for the Applicants 

Counsel ftir the Respondents, : 

-a 
CORAM:. 

.. Respondents 

Shri P.Sri Raghu. Rant 

Shri. V.Rajeshwar Roo t  CGSC 

-a 

HE HON'BLt SARI R.RANGARA3AN 
	
: 	('EMBER (A) 

THE HON'BLE SARI B.543A1 PARAMESHWAR 	: 	MEMBER (3) 

(Order per Hon'blu Shri R.Rangarajn, Member (A) ). 
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(order per Hon'ble Shri R.Rangarajan, Member (A) ). 

" 
None for the applicant.[Shri %I.Rajsehwar Rio, standing counsel 

for the respondents. As this CA was institutud in the year 1994 9  we 

are disposing of the CA despite the fact that the applicants counsel 

is riot present under zsae-Urqsn is(i) of CAT (Procsudure)Rules, 1987. / 

were appointsd as WIRe. The isriod of their working as NMR is given 

in Para-6(1) of the O.A. The details of their working as WIRe has 

been unclosed as Annexures to the OR. 

3. 	This CA is filed preying for a'direction to the respondents 
as 

to regularius their services in the respondents department/end when 

vacancies arise without fail. 

No reply has been riled in this CA though the CA was filed 

on 15-11-94. The reasons for not filing the reply are not known. 

Even the learned counsel for the respondents submits that the pars-

wise comments are yet to come from thecfffIsPofldente organisation. 

An interim order was passed in this CA dt.19-4-94 as follows :- 

t if juniors of the applicants are continuing and if 

there is work, the applicants are to be continued". 

In view of the fact that no reply is filed, we are of the 

openion that the interim order. - slreadyasSed should be conti-

nued. If they are retrenched already, they should be considered 

for engagement as Nm/Casual Labour in preference to the freehers 

from the open market if any casual labourers are 	bed to be 

engaged in future. The above direction is in order as the 
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pplicants/2ained some experience of uork in the department. 

7. 	Original Applicatithi is ordered accordingly. No order as 

to cc sts 

(o. S.JAI PARAMESHWAR) 	 (Rj.RNGARA JA N) 
Member (J) 	 Msibsr (A) 

Dated: 19th 	s a February 199?. --------  ----------- v_---. 
Dictated in Open Court. 
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